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view of this, no sssurance has been
given to the workers in regard either
to take over of management of the
industrial undertaking under the In-
dustries (Development and Regula-
tion) Act or other alternative arrange-
ments.

Ares under Army Occupation in
Udhampur

6569. SHRI BALDEV SINGH JAS-
ROTIA; Will the Minister of DE-
FENCE be pleased go state:

(a) what is the total area under the
Army occupation in Distt. Jammu &
Kashmir, Udhampur, Rajauri and
Poonch giving detaily on rental char-
ges are acquired with a further giv-
ing clarification of the period form
such occupations;

(b) whether it i3 g fact that there
is a general cry in the area that the
people are getting poor rent fixed
unilaterally; >

(c) whether it is possible to decide
the problem in a Conference in the
near future to be held tehsil-wise
if so, within what periog such con-
ference is to meet so as to avoid
grave consequences; and

(d) whether it is also g fact that
compensation worth crores of Rupees
has not been paid to the land owners
though the land is under the occupa-
tion of the army or for the benefit of
the army?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) The
total area of private lands held on
hiring/requisition in the Districts of
Jammu, Kathua, Udhampur, Rajouri
and Poonch is 16,900 acres The total
rent/recurring compensation payable
per annum for these landg is Rs. 4265
lakhs. These lands are in occupeation
Trom various dates since 1947.

(b) There is a feeling among some
of the land owners that the rent/re-
curring compensation they are Jet-
Ung is low However, while rent for
hired landys is paid in accordance with
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the agreement with the Iand owners,
recurring compensation for requusi-
tioned lands is peid in accoré.
ance with the provisiony of the
Jammu and Kashmir Requisitioning
and  Acquisition of Iimmovabie
Property Act. The State Gov-
ernment from time to time have
enhanced the rates of recurring com-
pensation payable and over the years
there have been substantial increases
in the payment being made for the
lands requisitioneg for the Army, Be-
sides, under the Act ibid there is a
provision for seeking arbitration to
determine the fair compensation. It
is, therefore, not correct to say ihat
rent/recurring compensation is ficd
unilaterally.

(¢) In view of the position explain-
ed in (b) regarding the mode of fixa-
tion of rent, no useful purpose is lika-
1y to be served by holding Tehsil-
wise conference. However, Civil Mi-
Iitary Liaison Conferences are already
being held periodically to sort out
common problems between the rep-
resentatives of the State Government
and the Army authorities

(d) Compensation for acquisition of
the lands will become pavable only
after acquisition proceedings are final-
ised. In view of financia] constraints
and other limitations all the requisi-
tioned/hired lands cannot be acquired
in one lot. Such of the lands as are
required on long term basis are pro-
posed to be acquired in phases cov-
ening g period of five years commen-
cng from the current year.

Regularisations of Casual Cameramen

6570. SHRI ARJUN SINGH
BHADORIA;

SHRI R. L. P. VERMA,

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether casual cameramen
appointed on the basis of interview
held in August, 1977 for T.V. Cenfre,
Delh{ have been regularised;
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(b) it not, the reasons therefor;

(¢) whether different qualifications
have been prescribed for cameramen
for TV. Centre and Filmg Division;
and i

(d) if so, the reasons thercfor and
the action proposed to be taken in
the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) There was no
interview for the selection of Camera-
men for TV Centre, Delhj during
August, 1977.

(b) Does not arise.

(c) Yes, Sir.

(d) The dutieg ang job require-
ments for a Cameraman in the Films
Division and Doordarshan are not en-
tirely identical and therefore a vepa-
rate set of qualifications has been
prescribed for the two different cate-
gories of persons. The mode of rec-
ruitment ig also different.
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Sick Units in Gujarat

6572. PROF, P. G. MAVALANKAR:
Will the Minister of IND¥STRY te
pleased to state:

(a) whether Government are
aware of the increasing number of
sick units in the country at large and
mn Gujarat in particular;

(b) if so, what steps are being
taken to meet the said situation;

(¢) whether any machinery exists
at the Union Government level to
take effectively and timely care of
such sickening umits;

(d) if so, what is it and how is it
working; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The Government are aware of
the magnitude of industrial sickncss
in the country. The Government of
Gujarat have reported that there is
no grim industrial crisis in Gwa at
and that there are about 2000 sk
unitg In that State The State level
Committees have been formed for re-
vival of sick units in the State. Dise
trict level Committees have also been
forn:ed for taking up cases of distriat
level for direct disposal.

The Industrieg {Development and
Regulation) Act provides for take
over of the management of a sick unit
by the Central Government. The
Central  Government, intervenes
under the Act to take over the ma-
nagement of sick units wherever it
considers necessary to do so in the





